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OPEN COURT 

CENTRAL ADMI NISTRATIVE TRIBUNAL 
ALLAHA~D BENCH 

ALLAHABAD. 

Dated : This t h e 27th day Of MAY 

original Application no. 27 of 2001. 

Hon'ble Mllj Gen . K•K• srivastava , Member (A) 
Hon'ble Mr. A. K. Bha tnagar, Member (J) 

2002 

1. Ass ociation of senior Audit Officers/Audit Officers 
of IA & 1\D, KR Jt*ixbnr'mui., of f ice of Acco untant 

· Genera l AWilit I & II, UP Allahabad through ShJU B.R. 

Ti wari, Genera l secretary. 

2. Sibte Hasan, S/o late Ma zhar Hassain, 

217 Rani i1andi, Allahabad, Pr e s i dent of the 
Association, working a s senior Audit Officer. 

3. M.C. t'1i sra , S/ o l ate Sri f·1B ~1isra , 

B-100., Ch andrashekhar Azad Na gar, 

Teliarganj, Allahabad, Vice President of the 

As s ociation wor king a s senior Audit officer • 

• • • Applicants 

By Adv : Sri D. Dwevedi & Sri R. Pandey 

versus 

1. union of India, through secre tiary, r·1inis try o f 
Personnel, Public Grievances a nd Pensions 

( De pa.Etrnent of Personne l and training ) , 

New Delhi. 

2. Comptro ller a nd Auditor General of India , 
60 , Bahadur Shah Zafar t1arg , New Delhi. 

• • • Respondents 

By Adv : sri s cbaturvedi & sri R.c. Joshi 

ORDER 

Hon ' b l e Ma j Gen K. K. srivastava, Member (A). 

I n t his OA , filed under section 19 of the A.T • 

• • • 2/· 
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2. 

Act, 1985, the appl i c ants have challenged the notification 

dated 29 .7.1998 issued by respondent no. 1 through which 

t he post of senior Audit Officer (in short SAO) has rbeen 

designated and classified as Group •s• post. 

2 . Sri R. Pandey, lea rned counsel for the apf licant 

subnitted that the post of SAO in the scale of ~. 8000-13500 

was desi~nated and classified as group 1 A' post vide 

notification dat ed 20.4.1998 (Ann 2). By the impugned 

notifica tion 

of Group •a• 

the s ba tus of SAOs has been reduced t o that 

which is~oun(to affect them adversly in 

their caree r directly and indirectly. The issue was agita ted 

by the Associa tion of SAOs, Allahabad and a lso by individuals . 

Innumerable r epresentat ions h ave been filed before respondent 

no. 2 , but no decis i on h as so far been taken in those represen-

tations. Copie s of such representations filed before respondent 

no.1 are pl aced on r ecord as annexure 5. 

3. we have perus e d the r ecor ds and in our opinion it is 

necessary t o decide the representati ons of the Ass ocia tion 

d a ted 15.11.1999 within specified time for which the couns el 

f or the parties have no obj ection. we , therefo re, dispose of 

this OA f inal ly wi th the direction to comptroller and Auditor 

Genera l of Indi a to decide the representation f iled before 

him in c onsultation with the Ministry of Personnel, Fubl i c 

Grievanc es and Pensions (Department of Personnel and Tr aining) . 

In o r der t o obviate delay we grant libe rty t o the Associa tion 

of SAOs/Audit Officers t o file a fresh repres entation alongwith 

order of t his Tribuna l within one month and the r espondent no.2 

to decide the same within three months f~om the date such a 

representation alongwith this order is filed be fore him. 

The OA is decided accordingly with no order as to costs. 

~ 
Member (J) Member (A) 
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